
IN THE  CEI'äIRAL 	ADMINISTRATIVE TRIBUNAL : HYDERABAD B&CH 

AT HYDERABAD 

O.A. 331J4. 	 Dt. 	of Decision 	: 	8.6.94. 

P. Pitchajah 	 .. Applicant 

Vs• 

 The  Su -Divisional Officer, 
Teleco, 	Nandyal—SiB 501. 

 The  Te),.ecom District Manager, 
Kurnool) - 528 050. 

 The  ChLe? General Manager, 
Telecon?, 	A.P., 	Hyderabad. 	11. 	.. Respondents. 

Counsel for the  Applicant : fir. C.Suryanarayana 
11 

Counsel for the  Respondents : fir. N.R.Devaraj, Sr.CCSC, 

C CR AM: 

THE HON'BL8  5iji  A.B. GORTHI 	MEMBER (ADIIN.) 	 ( 

THE H0N'BL gHpj T. CHANDRASEKHARA REDOY 	MEMBER (JUDL.. 
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O.A.flo.331/94. 

	

	 Date of Order : 8.6.94. 

Order 

X of the Division Bench delivered by Hon'ble Shri A..Gorthi, 
Member(A) I 

The Applicant states that he was initially engaged as a 

casual mazdoor from September, 1977 to June, 1979 for 203 day5 

Subsequently he was re-engaged from May, 1991 and worked 

conttnuously for 938 days till the end of February, 1994 

when his services were disengaged. 

Heard Shri C.Suryanarayana, learned counsel for the!  

Applicant and Shri N.R.Devaraj, learned counsel for thl' 

Respc,ndents. Shri cAiryanarayana, learned counsel for the 

Applicant urged that taking into consideration the services 

rendered by the Applicant as a casual mazdoor under the 

Respcndents, the Applicant acquired certain rights which 

cannot be denied to him by the Respondents. 	 - 

There can be no doubt as regards the re-engagement 

of the Applicant from May, 1991 and his continuous engagement 
till the end of February, 1994. in flCW or tillS, WC UL2OC 

this G.A. with a direction to the Resipondents in the following 

te;ms - 

(1) 	the name of the Applicant shall be entere6 in the 

live casual register. 

(2j He will be enaged as a casual mazdoor whenever there is 

work in preference to the freshers.and Juniors. 

(3) The question of granting the Applicant temporary status 

and his subsequent regularisation will be considered by the 

Resperndeflts in accordance with the extant rules/instruction. 
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4. Jshri N.R.DevaraJ, learned counsel for the Respondents 

disputed the correathess of the age of the Applicant as shown 

in the cause title. There is no need for us to examine this 

issuj as it is always open for the Respondents to determine 

the Jorrect age of the Applicant at the time of regularisa

tionj 

- 
. IThe O.A. is ordered accordingly. No order as to costs. 
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trthi) 
Member(J) 
	

Member(A). 

Dated: 	?June, 1994. 
Dictated in Open Court. 

DEPUTY REGISTRAR(J) 

a 

Copy to:- 

1. The Sub Divisional Of'l'icer, 
Telecom, Nandyaj. - 518 501. 

2.1  The Telecom District Manager, 
Kurnool - 518 050, 

3: The Chief General Manager, Telecom, A.P., 
Hydorabad - 1. 

4. One copy to Mr. C.Suryanarayana, Advocate,CAt,Hyderabad. 

5 One copy to Mr.N.R.Devraj, Sr.CGSC.,CAT,Hyderabad. 

5 One copy to HzLibrary, CAT,Hyderbad. 

7: One spare copy. 
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.4 TNPED BY 	 COiAREi) BY 

CHECHED B 	 APPROVED BY 

IN THE CENTPJ1L ADAINISTPArIvE TRIDUNPJ. 
i-IYDERAEAD BENCH AT i-IYDERcE3AD. 

THE HON'ELE MROJScICEy.5nQJ RAO 
vIarnIAIRNJ 

AND 

TI-:E ,rio:'nLE NR.A.B.c RTHI : MEMBER(z) / 

- 	AND 

THE RON' BLE NR.T.CJ-IANDPASEI'HLR REDDY 

. 	 . 	 AND 

THE i?O'BLE 

- Dated; -.-1994. 

ORDEP/ i1. 

- 	 -.- 
H.A./R-,C.A. No. 

O.A.No 33 
. 	T.A.No 

 

- 	
Admtted and Interim Directions,  
.Issud. 

TDispose of wit directions 	 - 

Re3ntnd,/ rde-reu .- 

- pvm 	• 	
No Order as to 

=2.9JUM1994 
MMERADAD 
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